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22.08.2004Presellt: Hon'ble Sri K.V. Sachidanandan 
Vice-Chairman. 

The Contempt Petition has be  

Ifiled by the Apphcants against the alleged 

contemners for non -compliance of the 

VLIh  
order of this Tribunal dated 02.08.2005 

pasSeA1mOA No. 99 of 2005. The 

opera 

eproduced below: - 

	a sd order is 

In the circumstances 
we are of the view that this 
O.A. can be dis osed of 
admission 	stage 	itself.  
Accoi dingly there will be a 
direction 	to 	the 
Respondents to consider the 
case of the applicants in the 

	

- 	
Memorandum 
appropriate order regarding 
grantuag of HRA within a 
period of three months  from 
the date of receipt of this 

TIs Tribunal directM * .. t ie Respondents 

on'y to consider the case of the Ap licant 

aiJi to pass appropriate order. NO 

order dated 02.08.2005 almost 	

W:  the 

been lapsed, but the Respondents 
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2.08.2006 to comply with the order. It appears to be 

have a disobedience in the matter for non-

compliance of the order,. Therefore, th e  

• ponteinpt notice is issued to the 2nd 

alleged Contemner, Lt, CoL ILl. Malik, 

Commanding Officer, 50 Coy ASC 

(Supply), type 'C', C/c 99 APO as to why 

• contempt proceeding shall not be initiated 

against him. He is directed to file an 

affidavit within four weeks. 

Mr M.U. Ahined, learned Addi. 

C.O.S.C. for the Respondents submitted 

that personal appearance at the 

conteniners may, be dispensed with. 

Hence, personal appearance is thensd 

with for the time being. 

Post on 22.09.2006. 

Vice-Chairman 

	

22,9. S.. 	The cUnse.t for the resp.ndit. 
• 

 

have aireay, decides to ixajIemt, 
the erder, H.wevsz • time Is  SeAft 
f.r, P•st the matter an 23.11.4j, 

1* 

	

23.11.2006 	Mr.M.u.jmed, learned Addl.c.G. 

S. submittedthat it may requireç( 
some more time to Comply with the 
order. However, post the matter after 
four weeks. 

post on 22.12.2006. 

Vice-Chairman 
bb 
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22.12.2006 	Mr.M.U.Ahmed, learned AddL 

C.G.S.C. seeks for further time to 

produce the order of compliance. 

Post the matter an 31.1.2007 

granting time as a last chance. It is 

made clear that matter will be 

proceeded if the compliance order is 

not filed by the next date 

[---7-  

Vice-Chairman 

/bb/. 

8.2.07. 	Heard counsd for the parties. Considering 

the issue involved and affidavit ified in 

support of the Contempt Petition, I am of the 

view that notice may be issued to the 

respondents. For the time being Court• 

directs the respondents to file affidavit within 
N 
four weeks. 

Issue notice on the Respondent No.2 to 

show cause as to why Contempt proceedings 

shall not be initiated against the 

respondents. 

Post the matter on 13.3.07. 

un 	 Vice-Chairman 
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Shn Budhan Choudhury & Ors. 

• 	......Petitioner 
/ 

- Versus - 

Shri R. I. Mullick 
Lt. C0L, 
Command ing Officer 
50 Coy ASC (Sup) Type 'C' 

Alleged Contemner/ 
Respondent No. 2. 

IN THE MATTER OF: 

An affidavit and/or compliance report for 

and on behalf of the Respondents. 

I, Shri R I Mullick, Lt Col. Commanding Officer do hereby 

solemnly affirm and state as follows :- 

That I am the Respondent No. 2 in the instant Contempt Petition 

and have gone through the aforesaid Contempt Petition filed by the petitioner• 

and have understood the contents thereof and I am well acquainted with the 

facts and circumstances of the case based on records. 

The Respondents have not willfully flouted any'order passed by 

this Hon'ble Tribunal. 

At the outset I submit that I have the Highest regard for this 

Hon'ble Tribunal and there is no question of any willful disobedience of any 

Order passed by the Hon'ble Tribunal. However, I tender unqualified and 

unconditional apology for any delay or lapse in the compliance of the Order 

dated 02.08.2005 in O.A. No. 99/05 pronounced by this Tribunal. 

That there is no any willful or deliberate and reckless 

disobedience of the aforesaid order by the respondents and due to the 

compelling circumstances, the respondent could not implement the order in 

time, which can be termed as honest and innocent mistake without any 

\ A 
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I 	 malafide and/or hidden vested interest and such type curable mistake may not 
.4%  

be termed as willful disobedience of the aforesaid order. 

That the submission made in the following paragraphs amply 

clarify that the respondents have shown due regard, to the order of this 

Hon'ble Tribunal and as such, there is no question of showing any contempt 

to the orders of this Hon'ble Tribunal. 

' 	That the respondents tender an unconditional and unqualified 

apology for any lapse in compliance of the aforesaid order of the Hon'ble 

Tribunal. 

That the implementation of the aforesaid order is not under the 

domain of the present respondents since it had to pass through, different 

concerning departments such as Integrated Headquarters of MOD (Army), 

Ministry of Defence, Ministry of ,  Defence (Finance), Controller General of 

Defence Accounts and also lastly approval from the Ministry of Urban 

Development and Ministry of Finance which . caused the delay in 

implementation of the order. Finally order for payment for HRA 07.5% for the 

employees working in Dimapur (Nagaland) being class 'C' city was received 

from Ministry of Finance through Integrated Headquarters of MOD (Army) on 

05th Feb 07. Due to sincere efforts and constant liaison with Area Accounts 

Office Shillong made by the respondents it has been possible to make the 

payment of the same to the employees on 01 Mar 07 as directed by this 

Hon'ble Tribunal. 

The documents pertaining to the above payment to the applicants 

are marked as Annexure-R series which are self explanatory. 

That it is stated that Respondent No.2 has the highest respect for 

the orders of Hon'ble Central Administrative Tribunal, Guwah.ati Bench. The 

respondent therefore prays that in the circumstances of the case mentioned 

above, the Hon'ble Central Administrative Tribunal, Guwahati Bench may be 

pleased to exempt the respondent from the contempt proceedings and 

dispose off the case as per merit. 
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I, Shri R. I Mullick, Lt Col. Commanding Officer son of (Late) 

Ahidul Hoque Mullick aged about 45 years do hereby solemnly affirm 

and state as follows:-  

That I am the Respondent No 2 in the above case and .1 am 

fully acquainted with the facts and \circumstances of the case. 

That, the statements made in para I to g of the 

affidavit are true to my knowledge, belief and information based on the, 

record and nothing has been suppressed thereof. 

And I sign this affidavit/report on this tenth day of March 

2007 at________ 

 

Identified by 

ADVOCATE 
I 

/rcor' 

anding Officer 
U 	 rfft (10) szwrz 	';f' 
t) Coy ASC (Sup Typ 

Solemnly affirm and declare before 

me by the deponent who is identified by 

Advocate at 	on 

this /2/l- 	day of March 2007 at 

Guwahati. 
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CALCULATION SHEET ON ACCOUNT OF HRA &7.b VOF 	PAY IN RESPECT OF THE CIVILIAN 
PERSONNEL OF 825 ASC BN (AM) SA ATTACHED WITH CQY 	StJP) TYPE 'C 	AS UNDER 	 cL- 

TfPs&e 
From 
	

Noof 	I Basic I HRA@ 

1 	Pt Mazd D B THAPA 2550-55-2860- 	23/6198 30/6/96 08 Days 31401- 236- 173= 63.00 
-60-3200 	07/98 04199 10 3140/- 236 X 10 2360.00 

05/99 07/99 03 3200/- 240 X 03 = 720.00 
01/8/99 08/8/99 08 Days 3200/- 240- 178 = 62.00 

2610-60-2910- 	09/8/99 .31/8199 23 Days 3370/- 253-65= 188.00 
65-3300-70-4000 	09/99 0712000 11 3370/- 253 X 11 = 2783.00 

08/2000 07/2001 12 3440/- 258X 12 = 3096.00 
0812001 0412002 09 3510/- 263 X 09 = 2367.00 

2750-70-3800- 	05/2002 0412003 12 3660/- 275 X 12 = 3300.00 
-75-4400 	05/2003 03/2004 11 3730/- 280 X 11 = 3080.00 

01/4/2004 30/412004 01 5595/- 420 X 01 = 420.00 
05/2004 04/2005 12 5700/- 428 X 12 = 5136.00 
05/2005 0412006 12 5813/-, 436'X 12 	: 5232.00 
05/2006 0112007 09 5925/- 444 X 09= 3996.00 

- ITotal Rs :- 32803.00] 

02. -do- 	. C T KUTTAN There is no change from SI No - 01 above fTotalRs:- 32803.001 

03 -do- 	P M BHASKARAN There is no change from SI No -01 above liotaiRs;- 32803.001 

04 	-do- 	KUN.JUMOAN There is no change from SI No - 01 above ITotal Rs:-32803.001 

05. 	-do- 	D K SINGH 	 2550-55-2660- 23/6/98 .30/6/98 08 Days 3140/- 236 -173 = 63.00 
-60-3200 07198 04/99 10 3140/- 236 X 10 = 2360.00 

05199 07199 03 3200/- 240 X 03 = 720.00 
01/8/99 08/8/99 08 Days 3200/- 240 - 178 = 62.00 

2610-60-2910- 09/8199 3118/99 23 Days 3370/- 253-65 188.00 
65-3300-70-4000 09/99 07/2000 11 3370/- 253 X 11 = 2783.00 

08/2000 07/2001 12 34401- 256 X 12 = 3096.00 
08/2001 07/2002 12 3510/- 263 X 12 = 3156.00 
08/2002 04/2003 09 3580/- 269 X 09 = 2421.00 

2750-70-3800- 05/2003 0312004 11 3730/- 280 X 11 = 3080.00 
-75-4400 01/4/2004 30/4/2004 01 5595/- 420 X 01 = 420.00 

05/2004 0412005 12 5700/- 428 X 12 = 5136.00 
05/2005 04/2006 12 5813/- 436 X 12 = 5232.00 
05/2006 01/2007 09 5925/- 444 X 09= 3996.00 

tTotaIRs:- 32713.001 

06 	-do- N B GURUNG There Is no change from SI No - 05 above ITotaIRs :- 32713.001 

07 	-do- D P SHARMA There is no change from SI No - 05 aboy__ fTotalRs :- 32713.001 

/ 08 -do- S B TIWARI There is no change from SI No - 05 above 1TotaRs:-327i3.001 

09 	-do- D C RAM ThereisnochanefromSINo-O5above jjotalRs:-327i3.QO 

10 	-do- N PEETHAMBARAN 2610-60-2910- 	21/12/99 	31/12199 11 Days 33701 -  253- 163 = 90.00 
65-3300-70-4000 	01/2000 	0712000 07 3370/- 253 X 07 = 111 71.00  

08/2000 	072001 12 34401- 258 X 12 = 3096.00 
08/2001 	07/2002 12 3510/- 263 X 12 = 3156.00 

- 	 0812002 	04/2003 09 3580/- 269 X 09 = 2421.00 
2750-70-3800- 	05(2003 	0312004 11 3730/- 280 X 11 = 3080.00 
-75-4400 	01/4/2004 	30/412004 01 5595/- 420 X 01= 420.00 

0512004 	04/2005 12 57001- 428 X 12 = 5136.00 
05/2005 	0412006 12 5813/- 436 X 12 = 5232.00 

• 	0512006 	0112007. 09 5925/- 444 X 09 = 3996.00 
JTotaIRs:- 28398.,01 

0510712000 3110712000 27 Days 
06/2000 07/2001 12 
08/2001 0412002 -.09 
05/2002 04/2003 	' 12 
05/2003 0312004 	. 11 
01/412004 3014/2004 01 
05/204 04/2005 12 
05/2005 04/2006 12 
05/2006 0112007 09 

3370/- 253 - 33 = 220.00 
3440/- 258X12= 3096.00 
3510/- 263X09= 2367.00 
3660/- 275 X 12 = 3300,00 
3730/- 280X11= 3080.00 
5595/- 420 X 01 = 420.00 
5700/- 428X12= 5136.00 
5813/- 436X12= 5Z32.00 
59251- 444X09= 3996.5O'.. 

11 -do- 	N R C NAIR 	2610-60-2910-
65-3300-70-4000 

2750-70-3800- 
-75-4400 
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K N THA1K6HAN 	2S552b)- 23,15/ 30I6S 
-60-3200 07198 04/99 

05/99 07/99 
01099 08/5/99 

2610-60-2910- 09/8/99 3118/99 
65-3300-70-4000 09/99 07/2000 

08/2000 07/2001 
08/2001 07/2002 
0812002 0412003 

2750-70-3800 -  05/2003 03/2004 
-75-4400 01/4/2004 3014/2004 

05/2004 0412005 
05/2005 0412006 
05/2006 08/2006 
01/09/06 08/09/06 

C T C  

08Days 	31401 -  236-173= 63.00 
10 	3140/- 236X10 	2360.00 
03 	3206- 240 X 03 = 	720.00 

05 Days 	32001- 240 - 178 = 	62.00 
23 Days 	3370/- 253 - 65 = 	188.00 

11 	3370/- 253X11 = 	2763.00 
12 	3440/-  258X12= 	3096.00 
12 	3510/- 263X12= 	3156.00 
09 	3580/- 269 X09= 	2421.00 
11 	3730/- 280X11= 	3080.00 
01 	5595/- 420 X01 	420.00 
12 	57001- 425X12= 	5136.00 
12 	561 3/- 436 X 12 = 	5232.00 
04 	5925/- 444 X04= 	1776.00 

OSDays 59251- 	 = 	118.00 DedonO8Sep 

30611.00, 

4wrl ~l Rajo 

5u 4;c;t t i. ñ. 

Ky"0:1 0 Coy ASC (SupC 

r/ Majoc 

Second -i 	0 

5Oq9 
50 Coy ASC (Sup) Type 'C' 
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4. 

380633.00 

Total (Znrds) $ Rupees three lath eiçJhty tkus*nd six 
hundred thtr'ty three only 

• 	
Net Ps1aent t Ra, 3806331M 

Cheque on: 	M AT& 	$ In Public Fund A/C of CO 

O COY A5C (EUP) TYPE "Cl - in f*vur of &øZ WZAR 
RRANCK 01J4APUR (N,JALAHD) 

/ 
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REGISTERED BY POST 

50 Coy ASC (Sup) Type 'C' 
- 	,- 	 PIN 905050 

C/C 99 APO 

• 	 51I4/j' /Accts (Civ) 	 2007 

area Accounts Office 
• 	 (Pay/Army Section) 

Bivar Road 
Shillong —793001 

QC)/ 

1/c 
  rJ' 

1. 	Please refer the'oHowings :- 

CA No 112005 filed by Shri S B Tiwari & 11 others Vs UOI & others 
(Copy attached;' 

Hon'ble AT Guwahati. judgement order dt 1/ "' 	 2005 (Copy 
attached). 	. 	 V 
(C) 	Govt of hdia, Min of Def OM No 2 (30)197-ElI (B) dated 03 Oct 1997. 

(d) 	Integrateçl  HQ of MoD (Army) letter No 795001328/Q/ST-12 (Civ) dt 05 Dec 
2006 (Copy attahed), 

2. 	This office Sy P.  Bill No 09 dated 07 Feb 2007 for Rs 3,80,633/- (Rupees three 
lacs eighty thousand sk hundred thirty three only) on account of arrears of HRA @ 7.5% 
in respect of the appliänts of CA No 17/2005 in accordance with OM No 2 (30)/97-E. II 
(B) dated 03 Oct 199and Para 5 and 6 of Integrated HQ of MoD (Army) letter under 
rpferr 	Ic f 	rd.herwith frir vri,'r rr-0It PnH pr!, n2,mrf tn, tho 	rr'ntc 

please. 

3. 	An early action requested please. 

Ends: 

Copy to 
I 

Directorate General ofup & Tpt 
Quartermaster Generas Branch 
Integrated HO of MoD (Army) 
DHQ P0, New Delhi - 10011 

HO Eastern CommandST) 
Fort William 	4: 
Kolkata-21 (WB) 	. 

HQ 101 Area (ST) 	. 
PIN 908101 
CJO 99 APO 

.1 

for info please.. 

CT r\ 

ftTj MaJor 
q 	TTaTf 

Secon 	- Command 
50 	 (f1) SNU 'f' 
50 Coy ASC (Sup) Type 'C 
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DEFENCE ACCOUNTS DEPARTMENT 
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BY HAND 

50Coy ASC (Sup) TypQ'C' 
PIN 905050 
C/C 99AP) 

Mar2007 

The Manager 
581 Bazar Bn 
Dimapur (Na 

Dear Sir, 

I. 	Please fir 
machine No 
lacs eight thou 
employees of thi 

You are 
noted against ea 

Please ac 

Thanking 

enclosed SBI Bazar Branch, Dirnapur (Nagalnd) cheque bearing 
(- dt o I Mar 2007 for Rs. .4,08,100/- (Rupees -four 

nd one huhdred only) on account of Pay and Allowances of Civ 
unit as per Appendix 'A' attached. 

questod to credit the amount in the indMdual's bank account as 

PRIORITY. 

Yours faithfully 

/ 

cer 
Officer (AOD) 

Enlosures As! abbve 
CTC 

4 

*/ Majot 
q R 

Second - in - Con 
5Oqft q 	q 

5OCoyASC S up) Type 19 

4 
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UNIT 50 COY 
C/099AP0 

QD 
MINAL ROLL OF CMLIAN PERSONNEL 

TYPE 'C' 

Appx 'A' 

Ser No Rank Name SB AC Number T[Arnount I I SIWaIa 	. BADAL 30018394559 
10433122025 

I 	14762.001 
17236.00 ________ 

3 F/M GDE 411 AKEHEY PRADHAN 10433097187 15089.00 
4 - do - VINOD KUMAR TRIPATHI .30016599070 11835.00 
S PT MAZ. SATYANARAYAN 30019713826 28721.00 
6 - do. - 	. SANYASISABATH 10433121962 12840.00 
7 - do - RAMSAMUJH CHOUHAN 10433121939 12840.00 
8 - do - 	Y 0 BTHAPA 10433121893 32803.00 
9 - do- C T KUTTAN.. 30023462241 32803.00 
10 - do - P M BHASKARAN 30022263439 32803.00 
11 - do - KUNJUMOAN 30020932833 32803.00 
12 - do - D K SINGH 30023278652 32713.00 
13 -do- 	I N BGURUNG 30023462138 32713.00 
14 -do- I DPSHARMA 10433069182 32713.00 
15 - do - 	v S B TIWARI 30022562698 32713.00 
161 DCRAM 10433122003 32713.00 

WALAMQUN1 Rs 	 408100.00 

*rt/ Major 
'T RT lr

L4 Second -in Co 
50 zrrqqf 

SO Coy A (Sup) Type 'C 

/ 

% v 



¶ 
State Bank of India 

•O 	

1)imapur Bazar Branch 
1)imapur, Nagaland. 

• 	•• 	 Phone : 03862-225856 (CM) 
229747(Acctt.) 

Fax No: 03862-225856 
F,niail: -,,-Ybi.03598@,sbi.co.in > 

No 	 Date: 01/03/2007 

TO WHOM IT MAY CONCERN 

This is to certify that an amount of Rs. 3.80,633/- against cheque No. 383124 dated 
27/02/2007 and Rs. 2,05,880/- against cheque No. 383109 dated 27/02/2007 has been 
credited to account No. 10433032027 of 50 Coy. ASC (Supply) Type-C and distributed 
to civil employees savings account. 

C; 

ftT 

Sec 

50 
50 
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IN THE CENTRAL AD 1IS'1BUN 

GUWAHATI BENCH AT GUWAHATL 

	

CONTEMPT PETITION NO. 	OF 2006 

\1 

IN OANo, 99 OF 2005. 

IN THE MATFER OF: 

A Petition under Section 17 of the 

central Administrative Tribunal Act 

1985 praying for punishment of the 

Contemners / Respondents for non-

compliance of judgment and order 

passed by the Hon'ble Tribunal in 

O.A.No.99 of 2005 on 02.08.2005. 

-AND- 

N THE MATf ER OF: 

Shri Budhan Choudhuty & Others 

Applicants. 

-VERSUS- 

The Union of India & Others. 

Respondents. 

-AND- 

IN THE MA1TER OF 

Shri Budhan Choudhury 
P. No.14117377 

Permanent Mazdoor 
Office of the Commanding Officer 

Petitioner 

ue 	 (/ 

h7- 
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-VERSUS- 

1.  

Secretary to the Government of. India, 

Ministry of Defence, 101 South BlocIç 

New Delhi-I 10001. 

2._-LCCo1. R. I. Malik 

Commanding Officer 

50 Coy ASC (Supply), Type 'C' 

C/o 99 APO. 

Respondents / Contemners 

The humble Petition of the above 

named Petitioner: 

MOST RESPECTFULLY SHEWETH: 

That your humble Petitioner along with 1 lohers had filed the 

Original Application No.99 of 2005 before the FLon'ble Central 

Administrative Tribunal, Guwahati Bench, Guwahati for payment of 

House Rent Allowance to the applicants by the respondents. 

That the Hon'ble Central Administrative Tribunal, Guwahati 

Bench, Guwahati on 02.08.2005 heard the aforesaid mailer finally and the 

above said Original Application No.99 of 2005 was disposed of by 

directing the respondents to consider the case of the applicants in the light 

of Office Memorandum and pass appropriate order regarding granting of 

HRA within a period of three months from the date of receipt of this 

order. Accordingly, the applicants had submitted a copy of the said order 

before the respondents in order to enable them to take a decision in the 

matter. But till today the respondents / contemners did not implement the 

said Judgment and Order dated 02.08.2005 passed in OA No.99 of 2005 

by the Hon'ble Tribunal. As such, your Petitioner is compelled to file this 

Contempt Petition before this Hon'ble Tribunal to initiate Contempt 
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proceeding under the Contempt of Court Act against the alleged 

Contemners / Respondents. 

ANNEXIJRE.A is the photocopy of Judgment Order dated 

02.08.2005 passed by the Hon'ble Central Administrative Tribunal, 

Guwabati Bench, Guwahati in OA No.99 of 2005. 

That your Petitioner begs to state that by the aforesaid act the 

Respondents I Contemners have shown disrespect, disregard and willful 

disobedience to this Hon'ble Tribunal. The Respondents / Conteniners 

deliberately with a motive behind have not complied the Flon'ble 

Tribunal's Judgment and Order dated 02.08.2005 passed in O.A.No.99 of 

2005. As such, the Respondents / Contemners deserve punishment from 

this Hon'ble Tribunal. it is a fit case where the Respondents / Contemners 

may be directed to appear before this Hon'ble Tribunal in person to 

explain as to why they have shown disrespect to this Hon'ble Tribunal. 

That this Petition is filed bona fide to secure the ends ofjustice. 

Intheprenuses, it is, most 

humbly and respectfully prayed that 

your Lordships may be pleased to admit 

this petition and issued Contempt 

notice to the Respondents / Contemners 

to show cause as to why they should 

not be punished under Section 17 of the 

Central Administrative Tribunal Act, 

1985 or pass such any other order or 

orders as this Flon'ble Tribunal may 

deem fit and pmper. 

Further, it is also prayed that in 

view of the deliberate disrespect and 

disobedience to this Hon'ble Tribunal's 

Order dated 02.08.2005 passed in 

y 
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O.A.No.99 of 2005, the Respondents / 

Contemners may be asked to appear in 

persons before this Hon'ble Tribunal to 

explain as to why they should not be 

punished under the contempt of Court 

proceeding. 

And for this act of kindness your Petitioners as in duty 

bound shall ever pray. 

...Draft Charge 

: 
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-DRAFT CHARGE- 

The Petitioners are aggrieved for non-compliance of 

Iudgment and Order dated 02.08.2005 passed by the Hon'ble Tribunal in 

O.A No.99 of 2005. The Conteniners I Respondents have willluilly and 

deliberately violated the Judgment and Order dated 02.08.2005. 

Accordingly, the Respondents / Contemners are liable for Contempt of 

Court proceedings and severe punishment thereof as provided to appear in 

persons and reply the charges leveled against them before this Hon'ble 

Tribunal. 

OL kLLc) 

V 
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-AFFIDAVIT- 

I, Shri Shri Budhan Choudhury, P. No.14117377, Permanent 

Mazdoor, Office of the Commanding Officer, 50 Coy, ASC (SuppLy), 

Type 'C', Clo 99 APO, by profession Service, by religion Hindu do 

hereby solemnly affinn and state as follows: 

That I am one of the Applicant in O.A.No.99 of 2005 and also 

petitioner of the instant petition and as such I amlIilly acquainted with the 

facts and circumstances of the case and I am also authorized to swear this 

Affidavit on behalf of other petitioners. 

That the statements made in paragraphs I, 	 of the 

Contempt Petition are true to my knowledge those made in paragraph 

- 	 - of the petition being matters of records are 

hue to my information which I believe to be true and the rest are my 

humble submissions before this Hon'ble Court. 

And I put my hand hereunto this affidavit on this ..slA1. ......day of 

2006 at Guwabati. 	 S  

Idenflfied by me 

UAW  
' 

Advocate 	 Solemnly affirmed before me by 

the Deponent who is identified 

by Miss Sinita Bhattachaijee, 

Advocate. k  _ C A 

- I,  

4. 



- 7 - 	ANEXU 

CEN111'\i'. ;\.1)MJ NItRA1'iVE ['RU 113 UNAL, (..; U WAI iiVI'I B F NCJ -I, 

Orig intI PtpIictt1oii No. 99 ol 2005. 

DilLe ui ør(ir: III k Ow 2 ' th%y o[Aiiql1st, 2005. 

I ION111.11,  MUJU.' I Ui ( 	IVAIAJAN VIc.I (I IAIJMAN 
Ii(')tJiI I I\1H.K.V.i'iAI II .Al)AN, AI)tv1lNIIiAIIVI 

Si I III(IIiHhI ( II(>ii(III(iI y, 

Pin 1.i\4UZ(IoOr, 

 Sri V.K.Tripathi, 
PNo.64O738 
F/Man/Grd.11 

 Sr.i S.K.TripathI 
P.No.6407319 
FED 

 Sri l3nchch Sin ç;h 
P.No.61()7320 
FF1) 

 Si Upénder Sing 
P.o.64O7333 
FED 

 SriJogdish Prasod 
P.No.6407321 
F/M,G rd-lI 

Sri Akhey Pradhan 
P.No.6407322 

i. 	F/M,Grd ii 
- 

Sri Soiiysi Sib•alh 
P.NO.NYA 

- ','t"r 	ü. 	1) 	 I 
/ 	in F . 	aaz & .. r 

Sri Bhag,aban Nai•. 
P.No.NYA 
.PmtJMzdoor 

1 O.Sri Ramsèrn ujh Chouhan 
P.No.NYA 
Pm t/Mazdoor 

ii. Sri Badal 
P.No.64 07367 

S/WaIIai 

ATTESTED 12. Sri Salyanarayan 
P.No. 14.117446 
Pmt/Mazdoor 	. 	 Applicants 

IDVOCAIg (All, the pplicants are working under the officd of the 
Cnmanding Offi.cäz, 50 COy, ASC ( SUPP1Y),TYPe Cc/099 A.PO.) 
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By Advocate Mr. A. Ahmed 

-Versus - 

The Union of India represented by the Secretory 
totheGovernm.entoflfldie, 
Ministry of Defence, South Block, and 
New Delhi-i. 

The Commanding Officer, 
50 Coy, ASC (Supply), Type C. 
C/o.99AP0 	 Respondents. 

By Advocate Mr. M. U. Ahmed, Addl.C.G.S.C. 

ORDER (01AL) 

sIVARAIAN1I(V.Ch 

Applicants 12 in number working under the office of the 

Commanding Officer, 50 Coy, ASC (Supply), Type CC/Co 99 APO have 

filed this application seeking for direction to the Resppndents to pay 

the arrears of Hpuse.Rent. Allowance as per office Memorandum dated 

23.9.1986 issued 'by the Joint Secretary, Government of India, 

Ministry of Finance; New Delhi and as per similar order passed in 

O..No 266 of 96 passed by this Iribunal and also as per order passed 
k 
the Gauhati High Court In Clvii Rule No. 5613 of 1998. 

2. 	We have head Mr. A. Abmed learned con nsel for the applicant 

and Mr. M. U. Ahmed learned Addi. CGSC appearing for the 

Respondents. Mr. A. Ahmed counsel for the applicant.suhmits that the 

applicaiits are entitled to lIRA l)nsed on ollice Memorandum dal;ed 

23.9.1986, since they fulfilled all the requisite conditions for House 

Rent Allowance. He also submits that the similarly situated persons ATTESTED  
who are working alongwith the instant applicants are getting the BRA 

IDVOAT1 	till date and also arrears of pay as per this Tribunal's order passed in 

OANo.266 of 1996 and series of other eases. Mr. M. U. Ahmecl, Addi. 

ri 
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CGSC on itist;ruc1loni 9ubfltILt.Od l;Iinl: out of the 12 npplknnLu 4 (four) 

of them are provided Govrwnont: from nccoIliinO(lflhiOn and the other 

8 applicants have made their own arrangement for their residence. 

t 	Since, all the relevant details for grant of IIRA are not available on 

• records, we are of the view that the question of regarding entit;lernent 

of HRA under the office Memorandum dated 23.9.1986 and the 

decision in 	O.A.No.266 	of 	1996, 	has to 	be considered by the 

concerned Respondents themselves. 

3.In the circumstances, we are of the view that this O.A. can be 

disposed of at the admission stage itself. Accordingly there will be a 

direction to the 2 rid Respondents to consider the case of the applicants 

in the light of the office Memorandum and pass appropriate order 

regarding granting of HRA within a period of three months from the 

dat:e of receipt of this Orfhe applicant will co-operate with the 

Respondents and copy of the order will be furnished to the 

I 	Respondents to enable them to Lake a decicion in the matter / 
. 	 - 

Application is disposed as above at the admission sLage itself. 

The applicant will produce the order before the 2 
nd Respondent for 

0A 

f.: 	T 
	m p1 lance. 	

Sd/VIC( DA1ItMliN 

	

C 
	 d/Iuw:R:R (*) 

of 
?ji,t Oil wti* 	'' 

t 	i 	C 

ATTESTEp Sc1i' 	1 	(Jtidl) 

C. A. 

	

AD 
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